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IN THE CENTRAL ADMINISTRATIVE TRIBUNAl, HYDERA2AO BENCH AT HYDERABAD 

O.AI,NO. 	/93 	 - 

Date of Order: 6/7-93 
Between: 

1 

Divitior\a]. r:-glway Mtnager, () 
South Central Railway, Secunderabad, 

Pcrnicncnt tTay ItT"ctor (con) 
S.C.Rly, Secunderabad. 

3 Q-iiëil Signa). Inspector, 
Signal & TeleconrnuniCat.iOn rpartrnent, 
S.C.Rly, Secunderabad. 

applicants. 

and 

19,- 4at 

Presiding officer, Labour Court, 
Narayanaguda, A .1. Hyde.rabad. 

Respondents. 

For the ApplicantsL Mr.N.1'.DeVraj, SC for Rlys. 

For the Respondents: 	 .5 

CORAMS 	
THE HON1  BLE NR.,JUSTICE V.NEELATh(I RAO t VICE CHAIRMAN 

AND 
THE HON TELE MR.P .T.TIRUVENGAJW : riErjBEY.(ADP-m1) 

The Tribunal made the follcwing Order:- 

Admit. 

• in C.M.P.No. 	41- 
The operation of the order dated 11-3-J2 

/83 is suspended until further orders. 

Issue notice to the Respondents. 

Post the case on 6.9.93. 

3;' 

To 
The Divisional railway 1'ianager (LG) 3. C.Rly, Secunderabad. 
The Pçrmanent way Inspector (Con) S.C.Rly. Secunderabad. 
The Chief Signal Inspector, Signal & Telecorttnunication 
Department, S.C.Rly, Secunderabad. 

The Presiding Officer, Labour court, Narayanaguda, Hyderabath 
One copy to 14r.N.R.Levraj, Sc for Rlys. CAT.Hyd. 
One copy to Mr. 	-. 
One spare copy. 
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IN THE CLNTR,L AD>:INISTVTWE TRIBUNAL, 
HYDERABAD BENCH AT HYDERP.BAD 

THE HON'BLE MRJ9USTIcE V.NEELZiDPI BAD 
VICE CHaIRMAN 

AND 
THE HON? BLE.MF/.A.B.GORTY : MEMBER(ID) 

AIJD 
THE HONISLE i4.T .CHNDPAsEJc-TJj REDLY 

MEMEER(J) 
AND 

THE HON'BLE MR.P.T.TIRWENGADI.4 :M(A) 

Dated ' ; f/7/Ll99  

in- 

O.A.No• 	17. 

(wp. 

Admitted and Interim directions 
issued 

Ailted 

Disp sed of with directions 

Dism ssed 

Dismi sed as withdrawn 

.Dismi sed for default. 

Rejec edj Ordered 
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